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“ ACT No. XXI or 1883,

~ Passep BY TR GOVERNOR GENERAL OF INDIA IN COUNCIL.

(Becetved the assent of the Governor General on the 18tk Decem- '

ber, 1883.)

An Act to amend the law relating to the Emi-
gration of Natives of India.

‘N?HEREAS it is expedient to amend the law re-
lating to the emigration of Natives of India ; It
is hereby enacted as follows : —

CHAPTER 1.

PRELIMINARY.

1. (1) This Act may be called the Indian Emi-
gration Act, 1883.

(2) It extends to the whole of British India.

2. Nothing in this Act or in any rule made under
this Act shall apply to any vessel belonging to, or in
the service of, Her Ma]esty or of the Government of
India.

8. Except as to the power to make 1ules, this Act
shall come into force on such day as the Governor

General in Council, by notification in the Gazetie of

India, appoints.

4. On and from the day on which this Act comes
into force, the :Indian Emigration -Act, 1871, and
Act No. XIV of 1872.(fo exempt the Straits Setile-
ments from the Indian Emigration Act, 1871) shall
be.repealed.

5. All notifications issued, contracts entered info,
rules -and: appointments -made, . and .licenses ; granted
under any enactment. hereby repealed, and in force on

the
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the day on which this Act comes into force, shall (so
far as they are consistent with this Act) be deemed to
‘have been respectively issued, entéred into, made and
granted under this Act. '

Definitions. ~* 6. In this Act, unless there is something repug-
nant in the subject or context,—

() “Emigrate” and -‘“‘emigration” denote the
departure by sea out of British India of a Native of
India under an agreement to labour for hire in some .
counftry beyond the limits of India other than the
island of Ceylon or the Straits Settlements:

Provided -that a domestic servant when accom-
panying his employer shall not be deemed to emi-

. grate within the meaning of the above definition :

(2) “Emigrant” means any Native of India who
emigrates, or has emigrated, within the meaning of
the above definition, or who has been registered under
this Act as an emigrant, and includes any dependent
of an emigrant : :

(3) “Dependent” means any of the following
persons accompanying any emigrant, namely :—
(¢) any woman who has not entered into an agree-
ment to emigrate under this Act;

(b) any child in whose name and on whose behalf
 any such agreement has not been entered
into; and
(¢) any aged or incapacitated relative or friend :

(4) “ Magistrate” means, in the Presidency-towns,
a Presidency Magistrate, and elsewhere a District
Magistrate or a Sub-divisional Magistrate, and in-
cludes also any person appointed by the Local Gov-
ernment, by name or by virtue of his office, to perform
in any local area the functions of a Magistrate under
this Act:

(5) “Registering Officer” mieans any person -ap-
pointed by the Local Government, by name or by
virtue of his office, to perform in any local area the

. functions of a Registering Officer under this Act:

(6) “Recruiter”
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(Chapter TT1.— Porls from which, and. OOzmt; ies to
which, Emigration ts lawful—?’ 8.)

(6) « Recruiter”’ includes a head recruiter or other
person who collects or receives emigrants recruited
by other persons :

(7) ““Vessel ” includes anything made for the con-
veyance by water of human beings or property :

(8) « Emigrant-vessel ” means a vessel the master
of which is licensed under this Act to carr y emigrants
therein : and

(9) “Master”’ means any person (except a pilot
or harbour-master) having for the time being control
or charge of a vessel.

'CHAPTER II.

PORTS FROM WHICH, AND COUNTRIES 0 WHICH,
EMIGRATION IS LAWFUL.

7 (1) Emigration shall not be lawful except from
the ports of Calcutta, Madras and Bombay, and from
such other ports as the Governor General in Couneil,
from time to time, by notification in the Gazette of
India, declares to be ports from which emigration is
lawful.

(2) The Governor General in Council may at any
time, by a like notification, revoke any notification
issued under this section.

Ports from
which emi-
gration is
lawful,

(3) The Local Government may, from time to -
time, by notification in the official Gazette, fix for

the purposes of this Act the limits of any p01t from
which emigration is lawful.

8. (1) Emigration shall not be lawful except to
the countries specified in the first schedule hereto
annexed, and to such other countries as the Governor
General in Council, from time to time, by notification
in the Gazette of India, declares to be countrles to
which emigration is lawful. :

(2) Every notification under this section must
contain a declaration that the Govcrnm General in

Council

Countries to
which eml-
gration is
lawful.
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(Chapter I1.—Ports from which, and Countries to
which, Emigratior is lawful—9.)

Council has been duly certified that the Government
of the country to which the notification refers has
made such laws and other provisions as the Governor
General in Council thinks sufficient for the protection
of emigrants to that country during their residence
therein.

9. (I) Whenever the Governor General in Coun-
cil has reason to believe that any of the grounds, here-
inafter mentioned, for prohibiting emigration to any
country to which emigration is lawful, exists, he may,
by nofification in tho Gascite of India, declare that
emigration to that country shall cease to be lawful
from a day specified in the notification; and from

that day emigration to that country shall accordingly
cease to be lawful.

(?) The grounds referred to in sub-section (1) of
this section are—

(#) that the plague or any other epidemic dis-
ease dangerous to human life has broken out in the
country ;

() that the mortality among emigrants in the
country is excessive ;

(¢) that proper measures have not been taken for
the protection of emigrants immedialely on their
arrival in the country or during their residente
therein ; :

(d) that the agreements made with emigrants,
as such, before their departure from kndia are not
duly enforced by the Government of the country;
and : '

(e) that the Governor General in Council, having,
either directly or through the -Secretary of State for
India in Council, addressed the Government of the
country with a view to obtain information regarding -
the condition or treatment of emigrants therein, has
not within a reasonable time received the information
asked for.

10, () Whenever
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10. (1) Whenever the Local- Government has
reason to believe that, in any country to which emi-
gration is lawful, the plague or other epidemic disease
dangerous to human life has broken out, and that
emigrants, if allowed to emigrate to that country,
would be exposed to serious risk of life on arrival
there, it may, by notification in the official Gazette,
declare that emigration to that country from any port
in the territories administered by it shall cease to
be lawful pending areference to the Governor General
in Council.
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(2) The Local Government shall at once report -

the publication of a notification under this section,
with the reasons for it, to the Governor General in
Council, who shall thereupon publish a notification
in the Gazette of India confirming or cancelling the
notification published by the Local Government.

11. Whenever the Governor General in Council

is satisfied that the ground on which a notification

has been published by him under either of the two
last foregoing sections with respect to any country
has ceased to exist, he may, by notification in the
Gazette of Inm’a, declare that emigration to that

country shall again be lawful from a day to be speci-_

fied in the notification.

12. (I) The Tocal Government may, with the
previous sanction of the Governor General in Council,
by notification in the official Gazette, prohibit, from
a day specified in the notification, all Natives of
India or any specified class of Natives, from emi-
grating from the whole or any specified part of the
territories under its administration to any specified
country.

(@) The Local Government may, with the like

Revacation of
prohibition.

Power for
Local Gov-
ernment to
prohibit emi-.
gration to
specified
country from
the whole or
any specified
pait of its
territories.

sanction, in like manner, vary or cancel any notifica-

tion published under this section.
13. The publication of a mnotification under any

-of the four last foregoing sections shall not affect any

Saving for
acts done
before publi-

cation of

" notification.
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(Chapter IV .—Protectors of Emigrants and Medical
, Inspectors—16.)

" act done, offence committed or proceedings com-
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CHAPTER TII.

EMIGRATION AGENTS.

14. (1) The Government of every. country to
which emigration is lawful may, from time to time,
appoint a person to be Emigration Agent. in any port
from which emigration is lawful, and may suspend or
remove any person so appeinted. :

(2). An appointment under this section shall not
take effect until the Local Government, by notifica-
tion in the official Gazette, has declared its approval

of the appointment.

15. The remuneration to be given to an Emigra-
tion Agent shall not depend on, or be regulated by,
the number of emigrants sent by him, but shall be
in the nature of a fixed salary : ) '

Provided that the Governor General in Council
may, from time to time, authorize the payment tospe- -
cified Emigration Agents of special fees for occasional
work.,

CHAPTER IV.

PROTECTORS OF EMIGRANTS AND MEDICAL INSPECT-
ORS.

16. (1) The Local Government may, from time to .
time, appoint a proper person to be the Protector of
Emigrants for any port within the _territones adminis-
tered by it from which emigration is lawful. -

(2) The Governor General in Council may, from
time to time, define the local area to which the
authority of any Protector of Emigrants so appointed
shall extend. e :

' (3) Every
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(Chapter I V——Pmtectors of Emigrants and Medical
Inspectors—17- 19)

(3) Every Protector of Emigrants may be sus-
pended or removed by the Local Government which
appointed him.

(4) Every Protector of Emigrants shall be a public

se1vant within the meaning of the Indian Penal
Code.

17. Every Protector of Emigrants, in addition
to the special duties assigned to him by this Act or
the rules made under this Act, shall—

(#) protect and aid w1th his advice all emi-
grants;

(b) cause, so far as he can, all the provisions of
this Act and of the rules made under this Act to
be complied with ;

(¢) inspect, on arrival, all vessels bringing re-
turn-emigrants to the port for which he is Pro-

‘tector ;

(d) enquire into the treatment received by the

- return-emigrants both during the period of their

service in the country to which they emigrated, and

also during the return voyage, and report theleon\

to the Local Government ; and

(¢) aid and advise the return-emlgrants so far as

he reasonably can.

18. (1) The Local Government may,. from time
to time, appoint a Medical Inspector of Emigrants at
each port from which emigration is lawful, and may
suspend or remove him.

General
duties of
Protector.

Appointment
of Medical
Tuspector.

(?) Every Medical Inspector of Emigrants shall |

be a public servant within the meaning of the Indian
Penal Code.

19. Every Emigration Agent and. all persons in
charge of, or employed in, any depdt established

under this,Act, or in charge of, or employed in, any

emigrant-vessel, shall give the Protector of Emigrants
and the Medical Inspector of Emigrants every facili-
ty for making such inspections, examinations and

surveys

Protector .
and Medical
Inspector to -
have facili-
ties for
inspection.
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(Chapter V.—Recrwiters—20-22.)

surveys as are required by this Act or by the.rules
made under this Act, or-asthose officers may deem
necessary or proper, and shall afford:- them all - such

information as they may reasonably require.

Pr otector
of Emigrants
to license
reeruiters,

Form of
license,

CHAPTER V.
RECRUITERS.

20. (I) The Protector of Emigrants at each of
the ports from which emigration is lawful shall, on
the application of the Emigration Agent for any
country to which emigration is lawful, grant licenses
to so many fit persons as to the Protector seems neces-
sary to be recruiters of emigrants within the local
area to which the authority of the Protector extends.

"(2) ‘A person shall not, unless he holds a license
granted under this chapter,—

(a) enter into, or attempt to enter into, any agree-
‘ment with any person purporting to bind
him to emigrate, or

() in consideration of any lire or reward, 1nduce,
or attempt to induce, any person .toleave
any place for the purpose of emigrating,
or _ '

_(¢) act orbe employed in- any other respect as a
recruiter of emigrants.

(3). Every recruiter shall produce his license when
called upon to do so by any Magistrate or officer in
charge of a police-station.

21. Every license granted under this chapter shall
speclfy the particular country for which, and the
local area within which, the holder is hcensed to re-
cruit, and may be in the form set forth in the second

- schedule hereto annexed.

Duration of
license,

- 292. (1) A license granted under this chapter

 shall not be in force for a longer period than one year.

fmm the day on which it comes into force.
(2) The
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(Chapter V.— Recruiters—23-24.)

(2) The Protector of Emigrants may, on the
ground of misconduct, cancel any license granted
by him under this chapter before the expiration of

‘the period for which it is in force.

23. (1) Arecruiter shall not, in any place beyond
the limits of a port from which emigration is lawful,
enter, or attempt to enfer, into any agreement with
any person purporting to bind him %o emigrate, or

Counter-
signature of
license.

induce or assist, or attempt to induce or assist, any

person to leave any place for the purpose of emigrat-
ing, or act or be employed in any other respect as a
recruiter of emigrants, unless his license bears the
countersignature of the District Magistrate.

(@) If a District Magistrate has satisfied himself,
after such enquiry as he thinks necessary, that the

licensee is, by character or from any other causc,

unfitted to be a recruiter under this Act, he may
refuse to countersign a recruiter’s license.

(3) 1f a District Magistrate has satisfied him-
self, after such enquiry as aforesaid, that sufficient
and proper accommodation has not been provided in
a suitable place, or is not available, for such intending
emigrants or emigrants as may be collected by the
recruiter pending their registration or removal to the
depdt at the port of embarkation, he may refuse to
countersign a recruiter’s license or to decide whether
he will countersign his license until after the expira-
tion of such time as may in his opinion be reasonable.

(4) Before a Magistrate refuses to countersign, or
defers his countersignature of, a recruiter’s license, he
shall record in writing his reasons for so doing.

24. If any Magistrate, having countersigned a
recruiter’s license, afterwards finds reason to think
that the licensee is, by character or from any other
cause, unfitted to be a recruiter under this Act, or
that the accommodation provided for intending emi-
grants or emigrants collected by him has become un-
suitable or has ceased to be available, he may require
the licensee to produce his license, and may cancel the

countersignature

Power for
Magistrate
to cancel -
countersigna=
ture in cer-
tain cases.
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countersignature on it, or may impound the license
and send it for cancellation to the Protector of Emi-
grants who granted it.

25. When a Magistrate countersigns, or refuses
to countersign, a recruiter’s license, or cancels the
countersignature on it, he shall at once report the
countersignature, or the refusal or cancellation, and
the grounds of the refusal or ecancellation, to the Pro-
tector of Emigrants who granted the license.

(1) The Emigration Agent on whose applica-
tion any recruiter is licensed shall supply the recruiter
with a written or printed statement, signed by the
Agent, and countersigned by the Protector of Emi-
grants, of the terms of agreement which the recruiter
1s authorized to offer on behalf of the Agent to intend-
ing emigrants.

(2) The statement shall be both in English and
in the Vernacular language or lanauages of the
local area within which the recruiter is licensed to re-
cruit.
. (3) The recruiter shall give a true copy of the
statement to every person whom he invites to emi-
grate, and shall produce the statement for the inform-

‘ation of any Magistrate or officer in charge of a

police-station, when called upon to do so by the. Magls-
trate or officer.

- 27. (1) Every recruiter shall prov1de sufficient
and proper accommodation in a suitable place for such
intending emigrants or emigrants as may be collected

- by him pending their registration or removal to the

port of embarkation.

(8) The place where the accommodation is provid-
ed shall have a board fixed in some conspicuous
position specifying the purpose for which the place is

_used.

(3) Every D1st1‘1ct Magistrate, and any subordi-
nate Magistrate or officer of Police authorised in this
behalf by a rule made under this Aect, shall have, for

the
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tion of Agreements to emigrale—R28-31.)

~ the supervision and regulation of the places where
accommodation is provided under this section, the
same powers as are by this Act conferred on a Pro-

tector of Emigrants in respect of depdts at the port of
embarkation.. ,

(4) All recruiters or other persons in charge of
these places shall afford every Magistrate and any
officer of Police authorised as aforesaid in this behalf
every facility for visiting and inspecting them.

CHAPTER VI.

REGISTRATION oF EMIGRANTS AND EXECUTION OF
AGREEMENTS TO EMIGRATE.

28. The Local Government may, from time to
time, appoint any person, by name or by virtue of his
office, to perform in a specified local area, but subject
to the control of the District Magistrate or such other
~officer as the Liocal Government appoints, by name or
by virtue of his office, in this behalf, the functions of
a Registering Officer under this Act.

29. Every agreement to emigrate entered into by
any person must—

(o) if executed within the limits of any port from

which emigration is lawful, be executed in the pre-
sence of the Protector;

- (b) if executed elsewhere, be executed in the pre-
sence of a Registering Officer.

30. Bvery recruiter who desires to engage any
person to emigrate shall appear before a Registering
Officer or the Protector of Emigrants (as the case may
be) with that person, and with any persons intending
to -accompany that person as his.dependents.

31. (1) The Registering Officer or Protector shall
thereupon examine the person, apart from the recruit-
-er, with reference to his intended agreement; and, if
it appears that he is competent and willing to enter

into

PP S
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into the agreement and understands its nature, that
he has not been induced to enter into it by anv coer-

- cion, undue influence, fraud, m1srepresentat10n or

mistake, that its terms are in conformity with law,
and are such as, according to the statement furnished
to the recruiter under section twenty-six, he was
authorized to offer, shall, subject to the provisions of
section thirty- three, register in a book to be kept for
the purpose, in such form as the Governor General in
Council, from time to time, by rules made under this
Act, prescribes, the name, sex, name of the father,
caste, occupation and age of the intending emigrant,
and the name of the village or place of which he is a
resident, and such other particulars (if any) concern-
ing him and his dependents (if any) as the Governor
General in Council, from time to time, by rules made
under this Act, p1escr1bes

82. (1) Notwithstanding anything contained in
the last foregoing section, the Registering Officer or
Protector may refuse to register any married woman
under that section if he finds that her husband does
not consent to her emigrating.

(2) The Registering Officer or Protector may also,
in the case of any woman whom he believes to be
married, refuse to decide whether he will register her
until after the expiration of such time, not exceed-
ing ten days, as he thinks fit. .

383. () When any person appears before a Regis-
tering Officer or Protector under section thirty as a
dependent of an intending emigrant, the Registering.
Officer or Protector shall, if the person is able to give

“intelligent answers to questions, examine him, apart

from the recruiter, as to his dependence on the intend-
ing emigrant. whom he is about to accompany and as .

- to his willingness to emigrate.

(@) Where the Registering Officer or Protector sees

" reason to doubt the existence. of the dependence.or

Wllhngness, ~he may,  if -he thinks -fit, refuse- to
register
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register the intending emigrant unless the name of the
dependent is omitted from the register.

84, Whenever the Registering Officer or Protect-
or refuses to register any intending emigrant, he shall
record his reasons for the refusal.

85. (I) When the particulars concerning any
intending emigrant and his dependents (if any) have
been registered, the Registering Officer or Protector
shall cause an agreement to be prepared in triplicate,
and shall call on the recrniter and the intending
emigrant to execute the agreement in triplicate
in his presence, and, if thcy cxecute it, shall attest
the execution with his signature.

(9) An agreement to emigrate shall not be of any
effect until the particulars concerning the intending
emigrant and his dependents (if any) have been
reglstered and the agreement has been executed and
attested under this Act.

(83) When the particulars concerning any intend-
ing emigrant and his dependents (if any) have been
registered and an agreement has been executed and
attested under this Act the intending emigrant shall
be deemed to be registered under this Act as an emi-
grant.

36. Every agreement to emlgrato shdll contain a
copy of the particulars registered concerning the in-
tending emigrant and his dependents (if any) under
section thirty-one, and on the reverse such particulars
concerning the nature, duration and term of serviee
and the remuneration of the emigrant, and such other
matters (if any) as the Governor General in Council,
from time to time, by rules made under this Act,
prescribes,

87. When the agreement has been executed and
attested, one copy thereof shall be. delivered to the
recruiter for transmission to the Emigration Agent,
another shall be delivered to the emigrant, and the

third
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third shall be retained by the Protector or sent by
the Registering Officer to him.

Fee for pre- 38. For the preparation of every agreement

paration of 1 der this chapter the recruiter or Emlo*latlon Agent

- shall pay such fee as the Governor General in Coun-
cil, from time to time, by notification in the Gazetie
of India, prescribes :

Provided that the Governor General in Council
may at any time, by like notification, declare that the
fee payable under this section shall be comsolidated,
either generally or in any specified local area, with
the fee payable under section seventy-three.

Power to 39. Notwithstanding anything to the contrary in
make agree- the Indian Contract Act, 1872, it shall be lawful for

Tenbifover any person of the age of sixteen years or upwards to

enter in manner in this Act provided into an agree-
ment to emigrate to any place to which emigration is
lawful.

Pawer to 40, Any person entering into an agreement to
et ost  emigrate, and being the parent or guardian of a child-
'~ behalf of under the age of sixteen years and above the age of

f?;lg or ten years, may, in the name of and on behalf of the

S child, enter into an agreement in manner in this Act
provided binding the child to emigrate with him.
CHAPTER VII.
.
EM16RATION DEPOTS.

Depdts to 44, Every Emigration Agent shall establish at

e eits the port for which he is appointed. a suitable depdt

of embark-  for the reception and lodging of emigrants before em-

ation. barkation for the country for which he is Emigration
Agent, and shall provide all necessary food and cloth-
~ ing for all emigrants during their stay at the depot.

Licensing of 42, (1) A depdt established under the last fore-

dopOts. going section shall not be used for the reception and

w ‘ lodging of emigrants until it has been inspected and
o ' approved by the Protector of Emigrants and the

Medical
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Medical Inspector of Emigrants, and a license’ for its
use has been granted by the Protector.

(2) A license under this section shall not be
granted for a longer period than one year from the
day on which it comes into force.

(3) The Protector of Emigrants may at any time
cancel a license under“this section—

(a) if he considers that the dep6t for which it was
"granted is unhealthy, or has in any respect
become unsuitable for the purpose for which
it was established, or

() if the Emigration Agent fails, after reasonable
notice, to comply with any of the require-
ments of this Act or of the rules made under
this Act.

43. The Protector of Emigrants and the Medical
Inspector shall, from time to time, and at least once
in every week during which any emigrants may be
kept in any depdt at the port for which they are Pro-
tector and Medical Inspector, respectively, inspect the
vwigrants in that depdf, and examine the state of the
dcpdt, and the manner in which the emigrants therein
arc lodged, fed, clothed and otherwise pr0v1ded for
and attended to.

44, The Medical Inspector shall report to the Pro-
tector of Emigrants any cireumstance (had may eome
to his knowledge showing that any depét is not suit-

“able for its purpose, or that the emigrants lodged
therein are treated with any oppression or neglect.

45, (I) The Medical Inspector may, if he thinks
fit, direct that any emigrant suffering from any
disease likely to be dangerous to his neighbours shall be
isolated or excluded from the depét.

(2) The Medical Inspestor may, if he thinks fit,
order the removal of any emigrant so suffering to a
proper hospital for treatment at the expense of the
Tmigration Agent ; and the expense (if any) incurred
by the Protector of Emigrants in respect of the re-

moval
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moval of the emigrant and his treatment in the hos-
pital shall be recoverable from the Emigration Agent
by the Protector of Emigrants, with interest thereon
at the rate of six per centum per annum from the
date on which the expense was incurred.

CHAPTER VIII

CoNVEYANCE OF EMIGRANTS T0 DEPOTS AND PROCE-
DURE ON ARRIVAL. '

48, A recruiter shall not remove or attempt to
remove any intending emigrant to a depdt, or induce
or attempt to induce him to go to a depot, or to leave
the local limits of the jurisdiction of the Magistrate
by whom the recruiter’s license has been counter-
signed, or aid him in going to a depdt, or in leaving
any such local limits, until the intending emigrant
has been registered under this Act as an emigrant.

47. (1) Every emigrant must, after he has been
registered under this Act, be conveyed with all con-
venient despatch, by or under the orders of the re-
cruiter or Emigration Agent, to the depdt established
at the port of embarkation by the Emigration Agent
on whose application the recruiter has been licensed. -

(2) When an emigrant has been registered. at a
place beyond . the limits of the port of embarkation,
he must, while proceeding to the. depodt, be accom-
panied throughout the journey either by the recruiter
himself, or by a competent person appointed by him
with the approval of a Magistrate.

(8) The Magistrate shall give to the person so ap-
pointed a certificate signed by him stating that he has
been appointed for the journey to the depdt.

(4) 'The recruiter or the person so appointed shall,
throughout the journey, provide the emigrant with
proper and sufficient food and lodging.

48. The arrival at a depdt of each emigrant must
immediately be reported by the person in charge of

the
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the depét to the Emigration Agent, and by the Agent
to the Protector of Emigrants.

49. (1) The copy of the agreement received by
the recruiter from the Registering Officer or Protector
must, as soon as conveniently may be after the ar-
rival of the emigrant at the depdt, be shown by the
- Emigration Agent to the Medical Inspector of Emi-
grants. :

(2) The Medical Inspector shall examine each emi-
grant entered in the agreement to ascertain whether
he is fit, having regard to his age and state of health,
to undertake the journey to the country to which he
has agreed to emigrate.

- (3) The Medical Inspector, if satisfied of his fit-

ness, shall give a certificate to that effect to the Emi-
gration Agent. If not so satisfied, he shall give a
certificate to that effect to the Protector of Emi-
grants.

50. (1) In any of the following cises, namely :—

(a) if the Medical Inspector of Emigrants finds
that an emlgrant is, or has become, unfit to under-
take the journey to the country to which he has
agreed to emigrate, and if the Protector of Emigrants
considers that the emigrant has not dishonestly repre-
sented himself as fit to undertake the journey, or

() if the Protector finds that any such irregu-
larity has occurred in the recruitment or treatment by
the recruiter of any emigrant as makes it ‘just to re-
scind the agreement to emigrate, or

(¢) if the Emigration Agent refuses to fulfil the
-agreement entered into with the emigrant,

the Protector may order the Emigration Agent to
pay to the emigrant such sum as the Protector deems
reasonable as compensation, and, when the emigrant
has been registered at a place beyond the limits of

the port of embarkation, such reasonable sum as-

is necessary to enable him to return to the place
: at
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at Whlch he was 1eglste1ed and may take any steps
which he thinks necessary for the conveyance of the
emigrant to that place.

(2) Any emigrant who has been registered at any
place beyond the limits of the port of embarkation,
and who from his state of health is, in the opinion of
the Medical Inspector of Emigrants, unfit to under-
take at once the return-journey to the place at which
he was registered, shall be entitled to be fed, lodged,
clothed and attended to at the depdt at the expense
of the Emigration Agent until he is reported by the
Medical Inspector fit to undertake the return-journey.

51. (I) When any order is made under the last
foregoing section with reference to any emigrant who
was registered at any place beyond the limits of the
port of -embarkation, any emigrant who has been
registered as his dependent,

or any emigrant who, not being a dependent, is the
father, mother, wife, hushand, son, daughter, brother,

sister, guardian or ward of the emigrant, shall be en-
titled —

(2) to be conveyed at the expense of the Emi-
gration Agent with the emigrant to the
place at which he was registered ; and

() if the emigrant is unable to travel, to be.
lodged, fed and clothed in the dep6t at the
expense of the Emigration Avent untll the
emigrant is able to travel.

(@) The Protector of Emigrants may include any

-expenses ineurred under this seotion in an order made

under the last foregoing section with respect to the -
emigrant.

52. If it appears that during the journey to the
depdt any emigrant has suffered any ill-treatment, - or
that, in the case of any emigrant who has been regis-
tered at a place beyond the limits of the port of em-
barkation, the provisions of section forty-seven have

not
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- not been complied with, the Protector of Emigrants

may order the Emigration Agent to pay—

(¢) to the emigrant a reasonable sum by way of
compensation, and

~(b) if any expenses have been incurred by or under
the orders of the Protector on behalf of the
emigrant by reason of the neglect to comply
with the provisions of section forty-seven,
to the Protector the expenses so incurred.

58. (1) On failure of the Emigration Agent for
twenty-four hours to comply with an order of the
Protector for the payment of any sum to an emigrant
under any of the last three foregoing sections, the
Protector may pay the same to the emigrant.

(@) Every sum paid by the Protector to an emi-
grant under sub-section (1), and, on failure of the
Emigration Agent for twenty-four hours to comply
with an order for payment thereof under the last fore-
going section, every sum which the Protector may
have ordered the Emigration Agent to pay to him

Power for
Protector to
pay and
yecover
expenses
incurred on
behalf of
emigrant.

under that section, shall be recoverable from the Emi- -

gration Agent with interest thereon at the rate of six
per centum per annum from the date of payment.

(8) Further proof shall not be required by any
Courtin any such case than that the Protector gave the

- Emigration Agent an order to pay the sum, and that
~ the Emigration Agent for twenty-four hours failed

to comply with the order.

GHAPTER, - IX.
FEMIGRANT-VESSELS.

54. Tt shall not be lawful to receive any emigrant
on board any vessel unless a license to carry emi-
grants In the vessel has been obtained from the Local

" Government.

- 55. (I) When the master or owner of any vessel
desires to obtain.a license fo carry emigrants in his
;' vessel,

Q
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vessel, he shall apply in writing through the Pro-

tector of Emigrants to the Local Government for the -
license.

(@) The apphcatlon must state the number of
emigrants which, according to the rules as to.space
contained in this chapter, the applicant deems the
vessel capable of carrying, and the tonnage and such
other particulars respecting the vessel as the Govern-
or General in Council, from time to time, by rules
made under this Act, prescribes.

56. (1) The Protector of Emlgrants shall cause
the vessel to be surveyed by a.competent personat the -
cost of the master or owner, with a view to ascertain
her seaworthiness, and the extent and nature of her
accommodation for emigrants, and 1o ascertain that
she is properly ventilated, and is supplied with all the
tackle, apparel and furniture requisite for her intend-
ed voyage.

(@) If the Local Government is of opinion that
the vessel is in all respects suitable for the carrying
of emigrants under this Act, and is properly manned
and officered, it-shall give to the masfer of the vessel
a license to carry emigrants therein specifying the

number of emigrants Whlch may be received on
boaxrd.

57. (1) A. license shall not be granted under the

last foregoing section unless—

() there is provided for the emlgrants, either
between decks or, subject to the approval
of the Protector of Emigrants and the Me-
dical Inspector, in cabins on the upper deck,
a space devoted to the exclusive use of the
emigrants having in every part; a height of -
not less than six feet ;

(b) a separate place is fitted up for a hospital;
and

(c) such arrangements are made for the separation
of women (married or single) and children -

from
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from the other emigrants as the Governor
General in Council, from time fo time, by
rules made under this Act, prescribes.

(2) The cabins on the upper deck provided under
clause (@) of this section must be firmly secured and
entirely covered in.

58. Every emigrant- -vessel must contain Wlt]un
- the space referred to in clause (a) of the last forego-
ing section at least twelve superficial feet and seventy-
two cubic fect of space for each emigrant :

Provided that two emigrants under the age of ten
years shall for the purposes of this section count as
one only.

59, There must be on board every emigrant-vessel
at the time of departure of the vessel from the portat
which they embark, provisions, clothing, fuel and
water for the emigrants (over and above the supply
for the master, officers and crew, and of the cabin and
other passengers, if any), in such quantity and of such
deseription and quality as the Governor General in
Council, from time to time, by rules made under this
Act, prescribes,

60. Every emigrant-vessel must, at the time of
departure of the vessel from the port at which the
emigrants embark, have on board, and must carry
with her, a properly qualified surgeon, and also such
compounders, interpreters and attendants subordinate
: -‘to the surgeon, and such medicines and other stores,
in such quantity and of such quality as the Governor
- General in Council, from time to time, by rules made
under this Act, prescribes.

61. The Protector of Emigrants and the Medical
Inspector of Emigrants shall see personally that all
the provisions of the last two foregoing -sections are
complied with.

62, () Every master licensed under this Act shall,
on the reqmstlon of the Protector of Emigrants, and

before
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Emigrant- pefore any emigrant embarks on board his vessel,

vessel execute to the Protector, in duplicate, a bond, in such
form as the Local Government, from time to time,
prescribes, binding himself and the owner of the
vessel in a penal sum of ten thousand rupees, to per-
form the duties imposed by this Act or any rule made
under this Act on a master and owner respectively.

() The Protector of Emigrants shall forward one
copy of the bond to such officer as may be appointed
in this behalf by the Government of the country to
which the emigrants are to be conveyed, or, in the
case of a foreign colony, to the British Consular
Agent, and the other copy to the Local Government.

CHAPTER X.
EMBARKATION AND DEPARTURE.

. Time of em- 63. An emigrantshall not embark, excep-tf with the

Z?t‘l‘ragf;}i‘val permission of the Protector of Emigrants, until seven

days have elapsed from the date of his arrival at the

depot.
Time at 64. (1) An emigrant-vessel shall not sail from any
e Dort in British India—
may leave (@) to any country west of the Cape of Good Hope,
ndia.

except at such seasons as the Governor Gene--
ral in Council, from time to time, by rules
made nnder this Act, prescribes as seasons
during which it shall be lawful for emigrant-
vessels generally, or of a class to which the
vessel belongs, to sail to that country ;

(b) to any country during any season which the
Governor General in Council, from time to
time, by notification in the Gazetle of India,

- declavtes to be a season during which the

sailing of emigrant-vsssels to that country is -
prohibited.

65. If any emigrant without sufficient cause re-

fuses to em. fuses or neglects to embark when called on by the
bark, -

Procedure if

Emigration
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Emigration Agent to do so, it shall not be lawful to
compel the emigrant to embark ; but nothing in this

section shall affect the civil or criminal liabilities .

which an emigrant incurs by reason or in respect of
any such refusal or neglect.

66. (I) When any emigrants are about to embark
on board any vessel, the Emigration Agent shall supply
the master of the vessel with four copies of a list,
specifying, as accurately as may be, the names, ages
and occupations of the emigrants, and the names of
their respective fathers.

(2) The master shall not receive any emigrant on
board unless he is provided with a pass, signed by the
Emigration Agent, and countersigned by the Protector,
stating the name and age of the emigrant, the name
of his father, and the country to which he has agreed
to emigrate, and certifying that he is in a fit state of
health to undertake the voyage to that country.

(3) Every emigrant shall on embarkation deliver
~ the pass to the master.

(4) The master shall compare the emigrants who
embark and the passes delivered by them with the list
supplied by the Emigration Agent; and, if the list
appears to be correct and to correspond with the passes
delivered and with the emigrants embarked, the mas-
ter shall sign the four copies of the list.

(5) The master shall not permit any emigrant to
remain on board who has not delivered up his pass to
the master, or is not mentioned in the list.

67. (I) When the copies of the list have been
signed, the master shall give two of the copies to the
Protector of Emigrants, who shall sign them if he
believes them to be correct. )

~ (2) The Protector shall send one of the copies so
‘signed by him by the vessel which carries the emi-
grants to such officer as may be appointed in this be-
half by the Government of the country to which the
- emigrants have agreed to emigrate, or,in the case of a

foreign
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foreign colony, to the British, Consular Agent, and °

shall file the other copy in his own office.

A'D'ispbsal of 68. (1) The master shall give to the Em1grat1on
the bwo . . Agent the two remaining copies of the list.

copies of list

to be given (2) The Emigration Agent shall thereupon sign
by ]f]“;fg:; the copies, and shall return one of them to the master.
ﬁ?g‘%ﬂ (3) The master shall, on the arrival of the vessel

at the country to which the emigrants have agreed to
emigrate, and before their diserbarkation, deliver the
copy so returned to him to such officer as may be ap-
pointed in this behalf by the Government of the
country, or,in the case of a foreign colony, to the
British Consular Agent.

Examination 69. (1) The Medical Inspector shall be present
;,,g emigrants 4t the embarkation of all emigrants, and shall examine -
Inspector.  €ach emigrant to ascertain if he is in a fit state of
health to  undertake the voyage to the country to which
he has agreed to emigrate; and, if he finds that he
is not fit to undertake the voyage; he shall inform the
Protector accordingly.

(@) The Protector may thereupon refuse to permit
the emigrant to embark ; and any emigrant, registered
as a dependent of an ermgrant whom the Protector
has refused to permit’to embark, or any emigrant who,
not being a dependent, is the father, mother, wife,
“husband, son, daughter, brother, sister, guardian or
ward of the émigrant, may, notwithstanding anything

- in this Act, refuse to embark,

(3) The. prov1s1ons of sections fifty, ﬁfty-one and
fifty-three shall apply to emigrants who under this
section are not permited to embark, and to any emi-
grants who under this section refuse to embark, and
to the recovery of expenses mculred under this Act
in respect of them.

Aogbor. 70, The Hmigration Agent shall after all the emi.
liver agreo-  grants have embarked, deliver to the master all the
- mentsto emi- gopeements made by the Emigration -Agent or under

gratotomas pis authority with the emigrants, and delivered or

sent
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sent to him under this Act; and the master shall, on
arrival at the country to which the emigrantsare to be
conveyed, deliver these agreements to such officer as
may be appointed in this behalf by the Government of
the country, or, in the case of a foreign colony, to the
British Consular Agent.

71. Before any emigrant-vessel clears out of any
‘port, the master of the vessel shall obtain fromy the
Protector of Emigrants at the port, and from the
Emigration Agent for the country to which the emi-
grants are to be conveyed, certificates, signed by the
Protector and Emigration Agent, respectively, to the
effect that the Protector and Agent have, in respect-of
all the emigrants embarking at that port in the vessel,

Certificates
from Protec~
tor of Emi-
grants and
Emigration
Agent.

done all that is required by the foregoing provisions

of this Act, or by the rules made under this Act, to
be done on the part of the Protector and Agent, re-
spectively, and that all the directions for the security,
well-being and protection of emigrants which are con-
tained in this Aet or in. the rules made under this Act
have in the case of that vessel been complied with.

72. The master of every emigrant-vessel' shall keep
on board the vessel during the whole voyage two
“copies of this Act, and of all rules made under this
Act, and two copies of a translation of this Act, and
of those rules, in such language or languages as the
Local Government directs, and shall, on request made
at any reasonable time, produce one of those copies to
any emigrant for his perusal.

78. For each emigrant who embarks on board an
emigrant-vessel the Emigration Agent shall pay ‘to
the Protector of Emlgrants d fee of such amount as
the Governor General in Council, from time to time,
by notification in the: Gazette of India, prescribes :

Provided as follows ;—

(@) the fee payable under thissection shall not be
" more thanis, in the opinion of the Gover-
nor General in Couneil, sufficient to raise

the total income from fees under this

Act
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Act to an amount which will cover the

cost of any establishment or supervision

which the Governor General in Council

thinks necessary to provide for the con-
- trol of emigration :

(6) if it appears to the Governor General in
Council expedient to provide, in the case
of any country,any special establishment
or expenditure for the protection of
Indian emigrants to that country, the
Governor General in Council may in- -
crease the fee payable in the case of
emigrants to that country to an amount
sufficient, in his opinion, to cover the
cost" of the special establishment or
expenditure.

Duty of mas-  74. It shall be the duty of every master licensed
:‘)‘Ebls;"v;?c et°of under this Act to see that all the provisions of this Act
Act and rules and the rules made under this Act are observed on
on board his  hoard his vessel during the voyage from British India to

vessel. the country to which the emigrants are to be conveyed.

Return of _ 75. The master shall return his pass to each emi-
- pass toemi-  gpant hefore he disembarks in the country to which

grant. he has agreed to emigrate.
Special Provisions as to Vessels sailing from
A . Calcutta.
Emigrant- 76. The master of every vessel carrying emigrants

vessel sailing from the port of Calcutta shall proceed on his voyage
from Calcutta

ﬂto depart . and depart with his vessel from Garden Reach within
_within 24 twenty-four hours after the embarkation of such of

hours of . the emigrants as have first embarked.
. embarkation.

Ewigrant- 77. Every sailing-vessel leaving the port of

vessel sailing Cgleutta with emigrants shall proceed from Garden
from Calcutta

to be towed  1veach to sea under tow of a steamer declared to be-

“tesea. . competent by such officer as the Local Government
' appoints in this behalf.
Power of 78. (1) When an emigrant-vessel leaves the port
surgoon of

of Calcutta, if during her passage down the river, and
while

emigrant-
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while between Garden Reach and Diamond Harbour,
the disease of measles, scarlet-fever or small-pox ap-
pears on hoard, the master shall, if so required by the
surgeon in charge of the emigrants, send to the hos-
pital at Diamond Harbour all emigrants suffering
from the disease, with any emigrants registered as
their dependents, and any emigrant who, not being a
dependent, is the father, mother, wife, husband,
son, daughter, brother, sister, guardian or ward of
any such emigrant and who wishes to accompany
him or her, and shall at once inform the Protector
of Bmigrants at Calcutta of the number and names
of the emigrants so sent to hospital.

(@) The provisions of sections fifty, fifty-one and - -

fifty-three shall, so far as may be, apply to emigrants

landed under this section, and to the recovery of

expenses incurred in respect of them.

79. (I) Inthe event of cholera in an epidemic form
appearing among the emigrants on board any such
vessel carrying emigrants from the port of Calcutta,
the surgeon in charge of the emigrants may require
the master to land all the emigrants on board the
vessel at Diamond Harbour. ‘

(2) The master shall at once comply with the
request of the surgeon, and shall immediately give
notice of his having done so to the Protector of Emi-
grants at Calcutta, who shall take such action thereon
as the Governor General in Council, from time to
time, by rules made under this Act, prescribes.

CHAPTER X1,
RqLEs.

80. (1) The Governor General in Council may,
from time to time, make rules consistent with this

Act—

(a) to provide for the supervision and regulation
of places of accommodation provided under

this

vessel leav-
ing Calcutta
to require
sicle emi- -
grants to be
sent to hos-
pital,

Power of

surgeon of
emigrant-

vessel leav-
ing Calcutta
to require all
emigrants to
be landed
when cholera
appears.

Power for
Governor
General in -
Couneil to
make rules.
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this Act, and to define the classes of Magis-
trates and the officers of Police to be autho- -
rized to visit and inspect those places ;

() to prescribe the form of the register required

: under this Act, and the particulars to be
entered therein, and to regulate the control

to be exercised over Registering Officers by

the District Magistrate or officer (if any)
appointed in this behalf under this Act ; :

(¢) to prescribe the forms of the agreements to be
made under this Act, and the particulars to
be contained therein and the language or
languages in which agreements must be ex-
pressed ’

(d) to prescribe the conditions on which licenses
for the establishment of depdts under this
Act may be given, to provide for the super-
vision and regulation of depéts, and for the
medical care of the emigrants during their
residence there, and the measures to be
taken on the outbreak of any epidemic or
infectious disease there ;

(e) - to prescribe the forms to be sﬁpphed by BEmi-
gration Agents and recruiters for the pur-
poses of this Act ;.

(f) to prescribe the particulars which the owner
or master of a-vessel applying for a license
to carry emigrants in his vessel must state ;

(9) to regulate the proportion of women to be
ordinarily carried in any emigrant-vessel
with male emigrants, and to prescribe the
arrangements to be made for the separation
of women (married or single) and children
from the other emigrants on board an emi-
grant-vessel ;

l ‘ ~ (®) to prescribe the descrlp’mon quantity and
SR : : _quality of provisions, fuel and water to be
taken by emigrant-vessels, the: daily allow-

ance
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ance of food and water to be issued, and
the nature and amount of clothing to be
supplied to each emigrant during the
voyage:;

(?) to fix the number of the compounders, in-
terpreters and attendants subordinate to -
the surgeon to be carried for the care of
the sick or weakly on board each emigrant-
vessel ;

(7)) to plescrlbe the nature, quantity and quality
, of medicines and other stores to be carried
on board emigrant-vessels;

(%) to provide for the ventilation and cleanliness
of every emigrant-vessel during a voyage,
and for its being furnished with a sufficient
number of life-buoys, boats, water-buckets
and other appliances to be used in case of
shipwreck or fire;

(?) to prescribe the seasons at which alone
emigrant-vessels or specified classes of emi-
grant-vessels may sail from any port in
British India to any country west of the

- Cape of Good Hope to which emigration is
- for the time being lawful ;

(m) to provide for the disposal of emigrants who
may be landed under section seventy-nine ;.

(») to provide for the medical care of the emi-
grants on the voyage, and to provide for
the measures to be taken on the outbreak of
any ep1demlc or infectious disease on a
voyage ;

(0) to provide for a journal bemg kept by the
surgeon of every emigrant-vessel, recording
the health of the emigrants, and his treat-
ment of the sick, with full explanation of
the causes of every death ; and to define the
duties and powers of the surgeon in respect
of the emigrants committed to his cave;

(») to
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(p) to define and regulate the ipowers and duties of
the several officers appointed by the Gov-
ernment under this Act; and

(@) generally to provide for the security, well-

being and protection of emigrants :

Provided that the Local Government may, in
special cases, notwithstanding anything contained in
rules made under clause (g) of this section, permit
an emigrant-vessel to sail though it does not carry
the proportion of women required to be carried in
ordinary cases.

(2) The power to make rules conferred by this
section may be exercised at any time after the pass-
ing of this Act, but any rule made under this section
shall not take effect until the Act comes into force.

81. (I) The Governor General in Council shall,
before making rules under the last foregoing section,
publish a draft of the proposed rules in such manner
as may, in his opinion, be sufficient for the informa-
tion of persons likely to be affected thereby.

(@) There shall be published with the draft a
notice specifying a date at or after which the draft
will be taken into considcration.

(8) The Governor General in Council shall receive
and consider any objection or suggestion which may
be made by any person with respect to the draft before
the date so specified.

(4) Every rule made under the last foregoing sec-
tion shall be pubhshed in the Gazette of India,
and the publication in the Gazette of India of a rule
purporting to be made under that section shall be
conclusive evidence that it has been duly made.

' CHAPTER XII.
- OFFENCES.
82. (1) Whoever, except in conformity with the
‘ provisions
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provisions of this Act or of the rules made under this
Act,—

(¢) makes, or attempts to make, any agreement
with any Native of India, purporting to bind him
to emigrate, or

(0) in consideration of any hire or reward, in-
duces, or attempts to induce, any Native of India
to leave any place for the purpose of emigrating,
or otherwise acts or is employed as a recruiter of
emigrants, or '

(¢) in consideration of any hire or reward, re-
ceives into or detains in any place, or, being a re-
cruiter, in any place other than a place in which
accommodation has been provided in accordance
with this Act or the rules made under this Act, any
person with a view to his being registered as an emi-
grant, or after his registration as an emigrant and

before his departure for the dep6t at the port of
embarkation,

- shall be punished with fine which may extend fo
five hundred rupees. :

(@) If any person, other than a recruiter licensed
under this Act, commits an offence under this section,
any Police-officer may arrest him without warrant.

83. Whoever, being a recruiter licensed under
_this Act,— v

(@) removes, or attempts to remove, any intend-
ing emigrant to a depdt before he has been regis-
tered under this Act as an emigrant, or induces, or
attempts to induce, him to leave the local limits of
the jurisdiction of the Magistrate by whom the re-
cruiter’s license has been countersigned before he

has been so registered, or aids, or attempts to aid,

him in leaving any such local limits or going to any
dep6t before he has been so registered, or

() fails to give a true copy of the statement with

which he is provided under section twenty-six to any
person whom he invites to emigrate, or

Recruiters
removing
unregistered
emigrants to
depot. ’

(c) fails
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(¢) fails to provide any emigrant whom he has
engaged, and who has been registered at a place
beyond the limits of the port of embarkation, with
suitable lodging and food, or otherwise ill-treats any
emigrant on his journey to the dep6t, '

shall be punished with fine which may extend to
five hundred rupees. ' ,
Fraundulently 84.. (1) Whoever, by means of intoxication, coer-
gg;cv‘é’%’o cion. or fraud, causes or induces, or attempts to cause
emigrate,. ~ OF induce, any Native of India to emigrate, or to
enter into any agreement to emigrate, or to leave any
place with a view to emigrating, shall be punished
with imprisonment for a term which may extend to
one year, or with fine, or with both.
feanl::t:‘gglgf 85. Whoever, without lawful authority, issues
" Government ANy Written order to the Police to assist himself or
suthority.  any other person to procure emigrants, or falsely
represents thal any ewigrants are required by the
Government or are to be engaged on behalf of the
Government, shall be punished with imprisonment
for a term ‘which may extend to six months, or with
fine which may extend to five hundred rupees, or with

both.
3:?;‘::& . 86. If any master of a vessel—
poardtvessel (a) kﬁowingly receives on board his vessel any
ton of Act emigrant- who has not complied with the

provisions of this Act or the rules made
under this Act, so far as they are binding on

: him, or
(&) not being licensed under {his Act, knowingly
receives any emigrant on board his vessel, or
(¢) being licensed under this Act, knowingly re-
ceives on board his vessel any emigrantin
excess of the number specified in his license,
- he -shall be punished with imprisonment for a .
term which may extend to one year, or with fine
which may extend to one thousand rupees for each
emigrant so received, or with both; and the vessel,
her




1883.) Em@gnzbzon

(Chapter XI1.— Offences—87-91.)

255

her tackle, apparel and furniture, may be declared
by the Court before which the master is tried to be
forfeited to Her Majesty.

87. If any master licensed under this Act fraudu-
lently does, or suffers to be done, any act or thing
whereby the license becomes inapplicable fo the al-
tered state of the vessel or .other matter to which the
license relates, he shall be punished with fine which
may extend to five thousand rupees ;

- and he may also be sued on any bond which he
may have executed under section sixty-two.

88. If any master of an emigrant-vessel clears,
or attempts to clear, his vessel outwards when any of
the provisions of section fifty-seven, fifty-nine or sixty
“have not been complied with in respect of his vessel,
he shall be punished with fine which may extend to
four thousand rupees.

89, If any master receives on board his vessel any
emigrants and fails to.comply with the requirements
" of sections sixty-six, sixfy-seven and sixty-eight in

respect of those emigrants, he shall be punished with
fine which may extend fo two hundred rupees for each
emigrant so received on board.

90. If any master, having cleared his vessel, takes
on board any emigrant not entered in the list men-
tioned in section sixty-six or not- furnished with a
pass required by that section, he shall be punished
with fine which may extend to two hundred rupees
for each emigrant so taken.

91. If any wmaster lands any emlgrant in any
country other than the country for which he has
been shipped by the Emigration Agent, he shall be
punished for every emigrant so landed with fine which
may extend to two hundred rupees, or with imprison-
ment for a term which may extend to one month, -or
with both, unless the landing has been caused by
stress of weather or unavoidable accident, or has

taken place under the provisions of section seventy-
eight or seventy-nine,

92. If

Fraudulent
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Failure to 92. If any master of a sailing-vessel leaving the

;‘i‘;’vﬁ}sfof;tf, port of Calcutta with emigrants on board—

%‘Lf?i&‘&ig (2) does not leave Garden Reach with his vessel
within the time prescubed in section seven-
ty-six, or

(6) without reasonable excuse, causes or allows
his vessel to go below Garden Reach without
being in tow of such a steamer as is referred
to in section seventy-seven,

he shall be punished with fine which may extend
to one thousand rupees.

Emigrant 98. (I) If any emigrant deserts before arrival
ig;ﬁ;t;“gg;;r at depdt, or refuses without reasonable cause to pro-
proceed to  ceed to the depdt, he shall be punished with fine
depot. which may extend to twenty rupees, or to the cost
incurred in entering into an agreement with, register-
ing and conveying him to the depot, whichever is
greater, and, in default of payment of the fine, with
imprisonment which may extend to one month.

(®) Any fine levied under this section may, in
the discretion of the convicting Magistrate, be paid
to the Emigration Agent or recruiter. by whom the

‘ cost was incurred.
Et{nig\:ant - 94, (1) If any emigrantf—
. ?fiﬁi'“&’;%bt (@) deserts from the depdt, or
, or gaﬂl‘{nﬁ‘ to (0) without reasonable cause, refuses or neglects
embar to embark when called upon to do so by the
Emigration Agent,

he shall be punished with imprisonment for a
term which may extend to one month, or with fine
which may extend to fifty rupees, or to double the
amount of the cost incurred in entering into an agree-

‘ment with, registering and conveying him to the
depdt, and maintaining him theréin, or with both.
- (9) Any fine levied under this section may, in
the discretion of the convicting Magistrate, be paid
to the Emigration Agent or recruiter by whom the
cost was incurred.

95. If
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- 95, If any person causes, or if any master know-
ingly permits, any emigrant to embark contrary to the
provisions of section sixty-three, he shall be punished : :
with fine which may extend to two hundred rupecs i irar®™
for each emigrant so embarked, tion 63.

96, (1) Prosecutions under sections eighty-six to Institutio
ninety-five (both inclusive) shall not be iustituted o D
excepl as follows, namely :~—

(a) Prosecutions under sections eighty-six to
ninety-two, both inclusive, by the Emigra-
tion Agent, or by the Protector of Emigrants,

or by an officer appointed for the purpose
by the Local Government.

(d) Prosecutions under section ninety-three, by or
with the sanction of a Magistrate or Regis-
tering Officer or of the Protector of Emi-
grants at the port of embarkation.

(¢) Prosecutions under section ninety-four, by the

Emigration Agent with the sanction of the
Protector.

(d) Prosecutions under section nmety five, by the
Protector of Emigrants or by an officer

appointed for the purpose by the Loca,l
Government.

97. The following shall be good defences to Defence to
charges under section ninety-three and ninety-four, fﬂi:ﬁiigf
respectively, namely :—

(a) to a charge under section ninety-three, that
the accused person or other emigrants ac-.
companying him has or have been 1ll-treated,
deceived or defrauded by the recruiter or any
person undey his contlrol ;

- (b) to a charge under section ninety-four, thul tho
- emigrant has suffered any ill-treatment or

neglect in the depét or on the journey
thither.

98. All the powers for the tlme being conferred by Fower for _

Customs-
law on officers of sea-customs with regard to the officors to

Causmg, or

of emigiant’

searching
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(Olmpter X IT1—Supplemental—99-102.)

searchlng and detent;on of vessels, or otherwise for
the prevention of smuggling on board thereof, may be
exercised by those officers for the prevention of offences
against this Act.
CHATTER XIII
‘SUPPLEMENTAL. v

99. The Local Government may, from time to
time, appoint any person, by name or by virtue of
his office, to perform within a specified local area the
functions of a Magistrate under this Act,.

100. (I) Whenever an Emigration Agent is -
chargeable with a breach of any duty to an emigrant
arising from any agreement with the emigrant or
imposed by this Act or the rules made under this Act,
the Protector of Emigrants may, if he thinks fit, in-
stitute a suit on beEalf of the emigrant against the-
Kmigration Agent for the 1ecove1y of compensation
for the breach.

(?) In awarding compensation under this sections,
all sums ordered to be paid under section fifty or sec-

- tion fifty-two shall be taken into consideration.

Power for
Governor
General in
Council to
determine
probable
lengths of
voyages for
purposes ot
Act,

101, (I) The Governor General in Council may,
from time to time, by notification in the Gazette of
India, determine what shall be held to be; for the

- purposes of this Act, the probable length of the voy-

ages by sailing-vessels and vessels using steam-power,

_respectively, from any port from which, to any

country to which, emigration is for the tlme being
lawful

(9) Until otherwise determined under this section,

the probable length of the voyage by sailing-vessels

- from the ports mentioned in the third schedule hereto

Emigration
to Straits
Settlements

annexed, to the countries mentioned in that schedule, .
shall be deemed to be the lengths stated in that

schedule.
102. (1) The Governor General in Council may,
by notlﬁcatlon in the Gazetz,‘e of India, extend the
Straits
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Straits Settlements Bmigration Act, 1877, to the
whole or any part of British India.

(@) The Governor General in Counecil may also, -

from time to time, by a like netification, declare that
all or any of the protected Native States adjoining the
Straits Scttlements shall, for the purposes of any law
relating to emigration to those settlements, form part
of those settlements.

(3) On and from the date of any notification
published under sub-section (2), a Native of India
who departs by sea out of British India under an

~agreement to labour for hire in the Native State or

States to which the notification refers shall not be

. deemed to emigrate within the meaning of this Act.

108. The provisions of this Act shall apply to emi-
gration from British Indian ports—

() to the French colonijes, under the terms of the
Convention executed at Paris on the first
day of July, 1861, and ratified at the same
place on the 30th day of July, 1861, between
Her Majesty the Queen of the United
Kingdom of Great Britain and Ireland and
His Majesty the Emperor of the French ; and

(8) to the Netherlands colony of Dutch Guiana,

under the terms of the Convention executed
at the Hague on the 8th day of September,
1870, and ratified at the same place on the
17th day of February, 1872, between Her
Majesty the Queen of the United Kingdom
‘of ‘Great Britain and Ireland and His
Majesty the King of the Netherlands :
Provided that, in any case in which there is any
conflict between the provisions of this Act and those
contained in either of those Conventions, the latter
shall prevail.

104. The provisions of this Act shall, so far as

'they relate to proceedings which are to be conducted

in British Indis, apply, in the case of Natives of
Indla wh¢ depart by sea from a French port in India

under

ports to
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nies.
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(Chapter XI11.— Supplemental—105.)

(Schedule I.— Countries to which Emigration is
lowful.)

under an agreement to labour for hire in a French
colony, under the convention between Her Majesty
the Queen of the United Kingdom of Great Britain
and Ireland and His Majesty the Emperor of the
French referred to in the last foregoing section, as if
such Natives were emigrants within the meaning of

~ of this Act:

Prohibition
of departure
by land of a
Native of
India under
an agreement
to labour for,
hire in some
country
beyond the
sea.

eighty-two.

Provided that, in any case in which there is any
conflict between the provisions of this Act and those
contained in that Convention, the latter shall prevail.

105. (I%The departure by land out of British
India of a Native of India under a contract to labour
for hire in some country beyond the sea other than
thle Igéand of Ceylon or the Staits Settlements is pro-
hibit:

Proviﬁb% that nothing in this section applies to
the departure by land—

(¢) of a domestic servant when accompanying his
employer;

(b) of a Native of India for the purpose of depart-
ing by sea from a French port in India
under an agreement to labour for hire in
"a French colony in accordance with the

Convention referred to in section one hun-
dred and two. ,

(8) Whoever induces, or- attempts to induce, any
Native of India to depart by land out of British
India in contravention of this section shall be
deemed to have committed an offence under section -

SCHEDULE 1.

(See Section 8.)
COUNTERIES TO WHICH EMIGRATION IS LAWFUL.

I.—The British Colonies of Mauritius, Jamaica, British
Guiana, Trinidad, St. Lucia, Grenada, St. Vincent,
Natal, St. Kitts, Nevis and Fiji,

I1.—The
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I1.—The French Colonjes of Martlmque, Guadeloupe and
its dependencies, and Guiana. ;

11I.—The Netherlands Colony of Dutch Guiana.

IV.—The Danish Colony of St.- Croix.

SCHEDULE IL
(See Section 21.)

Form or Recruirer’s LicENsE.

Orrice of the Protector of Bmigrants al the Port of .-

A. B., described in the descriptive roll aunexed, is hereby
licensed under the Indian Emigration Aect, 1883, to bhe a
recruiter of emigrants for [4ere siate the country for whick the
recruiler is licensed to recrust] in [Aere specify the local area wilk-
in which the recruiter is licensed to recruit). :

This license will be in force until the . " of

, unless previously cancelled.
(Signed). €. D.,
: - Protector of Emigrants.
Dated the day of

Descriptive Roll.

Aas. ‘Height, & 4
o aa‘, Name of village, local
g j:) sub.divigion (Enhafl,
E 2 taluq, &c.) and dir-
- g triet €60 which he
< 4 @ a 8 El . g ,??? belongs,
8 = 5 a - S o = b
o 5] S S 3 3 > 3 2
b P g = Qo ) = = a
SCHEDULE 111,
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(Schedulc III ——Probable Lengths qf Voyage under
. this Act.)

SCHEDULE II1.
* (See Section 101.)
ProOBABLE LENGTHS oF VoYaGE UNDER THIS Acr.
Froy CALCUTTA=—

From the month of April to
the month of October, both
inclusive, ten - weeks, and
from the month of Novems-
ber to the month of March,
both 1nclu51ve, elght weeks

To Mauritius .

To Jamaica, British Guiana,
Trinidad, St. Lucia, Grenada, |
St. Vlneent St. Kitts, Nevis; [ - .
St. Croix, French Gulana, ~Twenty weeks.
Martinique, Guadeloupe and
its dependencies, and Dutch

Guiana.
To Natal _ «o Twelve weeks.
To Fiji e .. Eighteen weeks.

From MADRAS—

From the month of April to
the month of October, both
inclusive, seven weeks; and
from the month of Novem-
ber to the month of March,
both inclusive, six weeks.

To Mauritius ... ..

To Jamaica, British Guiana,
Trinidad, St. Lucia, Grenada,
St. Vincent, St. Kitis, Nevis,
St. Croix, French Guiana, »Nineteen weeks.
Martinique, Guadeloupe and | -
its dependencies, and Dutch

Guiana, _
To Natal . e Ten weeks,
To Fiji - | e ... Seventeen weeks.

Fron
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Froy Boupay—

~ 7 From the month of April to the
) month of September, both
. : ' inclusive, five weeks; and
To Mauritius " from the’montb of Oétobex ‘
to the month of March, both
inclusive, six weeks.

To Jamaica, British Guiana,
Trinidad, St. Lucia, Grenada,
St. Vincent, St. Kitts, Nevis, S
St. Croix, French Guiana, »Nineteen weeks.
Martinique, Guadeloupe and '
its dependencies, and Dutch
Guiana,

To Natal ;;. ; ... 'Ten weeks,

To Fiji a0 v Seveuteen weeks.




